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In the Central Administrative Tribungl
' Pr1nc1pal Bench," Neu Delhi,

Regn, Nos.: Date: 14,8.1992
1, 0A-922/91 7
Shri Inderjit Singh & Another .... Applicants

K Versus

Union of India through ' ... HRespondents
Secretary, fMinistry of
1 &8 and Dthers,

J/ .\/,/G“_1135,’91 ' “
e , _
" \/Sﬁfg Tersem Lal & Ors, vees Applicants

: Versus
\ Union of India through S=cy., .... Raspondents
Ministry of I'& 8 and Ors,
3, OCA-114E8/91
Shri Pradip Kumar Ujjal eess Apolicant
. Yersus
Union of-India through - .ocs nRespondents
Secretary, Ministry of
1 & B & Another,
For the Applicaznts in 1&2 wese Shri S.K, Gupta,Counsel
£ . For the Applicant in 3 we.. Shri T,C. Aggaruzl,
. Counsel
)ﬁ_ For the Respondants eeso Smt, Raj Kumari Choora,

- . o Ccunsel,

CORAM: Hon'ble Mr. P.K, Kartha, Vice-Chairman (Judl,)
Hon'ble Mr. B.N, Dhoundiyal, Administrative Member,

1, Whether Reporters of local papers may be alloued to
see the Judgement? ?w

2. To be referred to the Reporters or not?M -

(Judgement of the Bench dellvered by Hon'ble .
shri P, K, Kartha, Ulce-Chalrman)

.As:commqn questions of law and Factsfhauqugan’
raised in these dpplications, it is proposed to deal with

eese 2. o9



2. The applicants in these applications have vorked

them in a common order,

as - Helper Accnﬁnts Clerks on daily-wage basié for
' various perieds, They had been sponsored by the
Employment Exchange for such engagement, Their grievance
is that having worked for mofe than 240 days, they hszve
not been regularised in the pqgts held by them a@i;}nstead,
the respondents have disengaged them, 1In DA-922/9i and
0A-1135/91, the applicants havé also called in duegb%on
the decision of the respondents to invite tenders from
reputed.Firms dezling with Accounts uith 2 vied to
g

parcelfing out the work handled by them to prqspectiué
tenderers, Copies of the neotice inviting tenders issued
by the resspondents, have bsen annexed to MP-2382/91 in
0A-922/9ﬁ and MP-2384 /091 in~DA_1135?91 Filed.by the
apblicants. .

»

3. Ve have gone through the records of the case

~,

carefully and have heard the learned couﬁsel for bo hJ{
the parties,

4;‘ The respondents have stated in their counter-
affidavit that;the appli;énts were endyag ed oﬁ_aaily-uéée'
basis on clerical jobs for clear;nce'of backleg bilis-
which had piled .up in their office. _They'uare}eﬁgaggq-

¢ -

for a short peried for a spéciFiC‘Umrk. The job uas,néf'

of'a regular and continuous nature and they vere diScontinﬁéd

~
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. ‘.'..L:"“_\\_;'W’S ‘ |
when not required, They have further stated that the

applicants were eng ag ed as casual uorkérs for clerical
woTk and not as casual workers for Class IV jobs,
Clerical posts in the Accounts Uing of the respond ant gt
Office are Filled through Staff Selection Commission on
the basis of All India Compstitive Examination, APt
‘Ji the disengagement of the applicants, ﬁhg respondent s
have also not engaged any fresh persons,
f“l 5. The respondents’have annexed to their counter-
| affidavit the Recruitment Rules relating to the appoint-
ment of Accounts Clerk, The post is to bs filled up by
direct recruitment, |
6o With regard to the notice inviting tenders, the
respondants have stated that the systeﬁ of engaging
daily-wage hands u;s not found to be useful as they
- Wwere not able to cope with the demands of the work, Instead
-2 9:€ of manual work, they have decided'tu comput eri se
the whole billing syst-erﬁ in their office, It was in this
context that an sdvertisement Qas issued inviting quota-
tions to assign the job to an outside agency (Firm of
Accountants) who could perform the joﬁ vith the help of
_the computor nstwork, They have not entrusted the work
to a private agencyApursqént'to'the.notice>iﬁviting-
tenders, They h?ve enttustea it to_fhe National Inforﬁa-“
tics Centre (N,I.C.}) of the Governmeqt oﬁwlﬂdia bec;use of
their specialised knouledge of computerféation_programme;
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The No1.C, has full-fledged expertise to carry out the

werk threugh .computers, |
7 The appliﬁnnts have annexed to their MP-385/92
in 0A-922/91 and MP-384/92 in 0A-1135/91, a document
dated 24.1.1992 issued by the Intgrnational System;
Services (P) Ltd.,, in which permission has been siﬁsht
for the persons mentioned therein to work six dayézin a
week v,e.f, 25,1,1992 to 29.2;1992. The respondents have
stated in their reply(to the miscellaneous p;titig!!r;hat
= ,
the persons shown in the sszid document are the persons
engagea by the N,I,C, for work on the computers, Only
the space evailablé in the office of the respondents
is being used by the N,I,C., for which purpose a letter
according permission to the staff engaged by the N,f.C.
was. to serge as a gatepass for entry of the persons into
the premises. , 3
B, The respondants stated that the applicants whgve
no training in computers nor any knouledje of computgg
work and that they cannot be engaged For‘thé work for
which the computer.opganisation of the Governmeﬁﬁ-(N;I;t.)
has taken over the assignment,
9. ,*. In our opinion, this is not 'an instance in which

.the respondents'havéﬁﬁ}sengaged the services of Casual”.v
: . T e ) ‘

K labeurens‘andﬁﬁggrusted their work te contractors, The:

- 1.‘-? ‘%: ..\_' . R .
deciaidn‘of.the.deqfﬁﬁfnt to computerise the work of
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conetit u?:.i@n.:al agrounds, The inziructions iesurd By the
rertment of Perscansl & zraining\in regard to casual
lspourers after they have worked fer the reguisites
riod, uau%d noet anply in the instant cass whare the

s to the Acceunts

4

an Helpe
Clerks to deo clerical and Accounts werk of specialised

ure and for 5 specific pericd, The applicants would
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sons in future in preference

[4

of similer cetegeoriss of per

to persons with lesser length of service and putsiders,

ﬁJ

The apnlicstions are disposed of with the zforesaid
qbserVaticns, The interim arde:s passed in these apnli-
caticns srs hodified te the extent fhat the respondents
shall consider Eﬁgagin.g the applicants s Help.vs to the
Rcceunt s Clerks iF‘they nesd the services of such category
AGF pprsons and in preference to persons with lesser length

Q- and-the MPs leed-uhereundsr are &
of service and outsiders, The appllcifionsztdisposed of

’ —

- 'on the above lines, There uill be no order as to cosﬁs.

: Let a CQDV °‘° thls @rder be Placed in all the three
Case files. = _: L . -
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